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CENTRAL AD INITRAIr  IVE 1.1IBLINAL 

ALLAHABAD BENCH, ALLAHABALI„ 

0•A•No.112/93  

in gh '-iurendra pras 

Vs. 

Union of Indi 
Others. 

Hon.Mr.Justice 	
V.C. 

Hon Ivir„V.K •ieth A•11. 

(By } 
on,Fir.Justice U.C.rivastava, U.C.) 
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